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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(DIRECTORATE GENERAL OF FOREIGN TRADE)
CORRIGENDUM NOTIFICATION
New Delhi, the 28th August, 2024
Case No- AD (Ol) 08/2024

Subject: Initiation of an anti-dumping investigation concerning imports of ‘Plastic Processing Machines’
originating in or exported from China PR and Taiwan.

F. No. 6/09/2024.--DGTR Having regard to the Customs Tariff Act, 1975, as amended from time to time
(hereinafter referred to as the “Act”) and the Customs Tariff (Identification, Assessment and Collection of Anti-
Dumping Duty on Dumped Articles and for Determination of Injury) Rules, 1995, as amended from time to time,
thereof, the Designated Authority hereby makes the following correction in the initiation notification issued vide
Notification No. 6/09/2024-DGTR dated 29" March 2024 in respect of the anti-dumping investigation initiated on
subject product “Plastic Processing Machines”.

In paragraph 5 of the said notification shall be substituted as below

“5. The subject goods are classified under Chapter 84 of the Customs Tariff Act, 1975 under the sub-heading
84771000 and 84779000. The Customs classification in only indicative and is not binding on the scope of the
product under consideration.”

ANANT SWARUP, Director General
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